IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH
COURT -1V

2. CP(IB)-37(MB)/2018

CORAM:
SHRI RAJESH SHARMA SMT. SUCHITRA KANUPARTHI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 06.07.2021

Name of the Parties: Gandhar Oil Refinery Ltd.

Vs.
Siddeshwar Industries Pvt. Ltd.

SECTION 9 OF INSOLVENCY AND BANKRUPTCY CODE, 2016

ORDER

The Court is convened through Video Conference.

1.

Ms. Aneesa Cheema, Ld. Counsel for the Petitioner present. Mr.
Girish Kedia, Ld. Counsel for the Respondent present.

However, Ld. Counsel for the intervenor SKK Steels Private Limited
submits that an [.LA. No. 659/2018 filed by them to recall and
setting aside the order passed by this Hon’ble Tribunal on
14.05.2018 is pending for hearing.

Ld. Counsel for the Petitioner submits that an order of winding up
was passed by the Hon’ble High Court of Bombay prior to the

initiation of CIRP. However, an application before the High Court



was also filed seeking transfer of Petition all documents before the
NCLT is also pending for hearing.
4. In view of the pending application before the Hon’ble High Court

list the all [.LAs along with main C.P for further hearing on

12.08.2021.
Sd/- Sd/-
RAJESH SHARMA SUCHITRA KANUPARTHI
Member (Technical) Member (Judicial)

/skd/



